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 BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

EASTERN ZONE BENCH: KOLKATA 

I A No.                    /2025 

(Arising out of Appeal No. _____/2025) 

IN THE MATTER OF  

1. SANATAN MARDI, AGED 45 YRS, S/O- LAXMIDHAR 

MARDI, VTC- DHATIKA, PO- KADAGARH, PS – 

RAISUAN, KENDUJHAR, ODISHA, PIN CODE – 

758013. 

 

2. MANOJ KUMAR SAHU, AGED 45 YRS, S/O- 

SATRUGHAN SAHU, VTC- KADAGARH, PO- 

KADAGARH, PS- RAISUAN, KENDUJHAR, ODISHA, 

PIN CODE – 758013. 

 
3. BUDHURAM MAJHI, AGED 70 YRS, S/O- SIKAR 

MAJHI, VTC- DHATIKA, PO- KADAGARH, PS – 

RAISUAN, KENDUJHAR, ODISHA, PIN CODE – 

758013. 

 
4. BIKASH KUMAR SAHU, AGED 45 YRS, S/O- 

BALABHADRA SAHU, VTC- KADAGARH, PO- 

KADAGARH, PS – RAISUAN, KENDUJHAR, 

ODISHA, PIN CODE – 758013. 

       …APPELLANTS 

                       Vs 
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1. MINISTRY OF ENVIRONMENT, FORESTS & 

CLIMATE CHANGE THROUGH ITS SECRETARY, 

GOVT. OF INDIA, INDIRA PARYAVARAN 

BHAWAN, JORBAGH, NEW DELHI – 110003 e-

MAIL: secy-moef@nic.in. 

 

2. STATE LEVEL ENVIRONMENT IMPACT 

ASSESSMENT AUTHORITY ODISHA THROUGH 

ITS CHAIRMAN, GOVERNMENT OF ODISHA, 

5RF-2/1, ACHARYA VIHAR, UNIT – IX, OPTCL 

COLONY, ANAND BAZAR, BHOI NAGAR, 

BHUBANESWAR, ODISHA 751022, E-MAIL- 

seiaaodisha@gmail.com 

 
3. STATE OF ODISHA THROUGH ITS CHIEF 

SECRETARY, GOVERNMENT OF ODISHA, 

LOKSEVA BHAWAN, BHUBANESWAR, ODISHA, 

e- MAIL: csori@nic.in 

 
4. COLLECTOR AND DISTRICT MAGISTRATE 

(KENDUJHAR), OFFICE OF THE COLLECTOR 

AND DISTRICT MAGISTRATE, AT/PO/DISTRICT- 

KENDUJHAR, PIN - 758001, ODISHA, e- MAIL: dm-

keonjhar@nic.in 

 
5. M/s ESSAR MINMET LTD THROUGH ITS DEPUTY 

GENERAL MANAGER, ESSAR HOUSE 11, K. K. 

MARG, MUMBAI, MAHARASHTRA, PIN – 400034, 

e-MAIL : amol.dangore@essarservices.co.in 

   …...OPPOSITE PARTIES 
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MOST RESPECTFULLY SHOWETH: 

 

1. That the present IA is filed under Section 5 of the Limitation Act, 

1963 read with Section 16 of NGT Act 2010, seeking condonation 

of a delay of 6 days in filing the appeal against the Environmental 

Clearance (EC) No. EC25B0901OR5670360N dated 09.09.2025, 

granted by SEIAA, Odisha in favor of M/s Essar Minmet Ltd. 

 

2. That the appellants, along with the local villagers, had submitted 

a detailed representation to the Appraisal Committee dated 

08.09.2025 raising objections regarding environmental, social, 

and public health concerns arising from the proposed 14.3 MTPA 

Iron Ore Beneficiation Plant at Villages Tikarpada and Kadagarh, 

District Keonjhar. 

 

3. That the said representation was received by the concerned 

authority on 16.09.2025, and the local villagers awaited with a 

reasonable expectation that the authority would duly consider 

their objections in due course of time, with the hope that the 

Environmental Clearance may be revised in light of such 

representations. 

 

4. That upon non-responsiveness from the authorities end till some 

days thereafter, the brief of the case matter was handed over to 

the counsel on 22.09.2025. Unfortunately, the counsel fell 

severely ill and could not communicate his situation to the 

appellants, resulting in further inadvertent delay. 
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5. That the present counsel came to knowledge of the case matter 

and was handed over the brief only on 15.10.2025, after which 

immediate steps were taken to prepare and file the present appeal. 

 

6. That the delay is therefore neither intentional nor deliberate, and 

has occurred due to sufficient cause beyond the control of the 

appellants. The appellants have acted in good faith and have taken 

prompt steps once the matter came to the knowledge of the 

present counsel. 

 

7. That no prejudice will be caused to the opposite parties if the 

delay is condoned, whereas the appellants and the affected local 

villagers would suffer irreparable loss if the appeal is not 

entertained, given the environmental and social stakes involved. 

 

8. That it is in the interest of justice, natural justice, and 

environmental protection that this Hon’ble Tribunal condones the 

delay of 6 days and entertains the appeal on merits. 

 

PRAYER 

 

In view of the facts and circumstances stated above, it is most 

respectfully prayed that this Hon’ble Tribunal may be pleased to: 

 

(a) Condone the delay of 6 days in filing the appeal against EC No.  

EC25B0901OR5670360N dated 09.09.2025; 

 

(b) Allow the appeal to be heard on merits despite the said delay; 
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c) Pass such other and further orders as this Hon’ble Tribunal may 

`deem fit and proper in the interest of justice, environment, and     

  public health. 

 

BHUBANESWAR        

DATE –16.10.2025    By the Appellant 
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